
I 

C%TRAL. A.*1INISTRATIVE TRIBUNAL 
I 

CALQUTTA DERVI 

No.M.A.469 of 1997 
CPC 165 of 1997 

(O.A. 29 of 1997) 

Present Hon'ble Mr. D. PurkaYasthat J -udicial Medber 

Mon' ble Mr. S.K. Ghosal# Administrative Member 

W41ON OF INMA & ORS* 

VS0 

DIVIAKAR SINGH 

For the applicants 
	Mr. P,K, Atoras counsel. 

For the Opp'osit partY t Mr. A.K. Banerjee, counsel 

Heard on 	23.11* 2000 	 Order 'on 	23.211, 2000 

0 R D E R— 

eyasthat  J,M0 

M.A.No.489 of 1997 

Official respondents of OA. 29/1997 halve l,f iled this M.A. 

for extension of time to implement the order ot.this Tribunal 

dated 2.4'.1997 in O.A. by wbich the respondents were directed 

to complete the departmental proceeding against the O —La-wB- .Lnal 

applicant wi thi# a period of 8 months from the date of communication 

of that order, This M.A. for extension ot time 'has been filed 

by the respondents of O.A, on 15. 1.2.97 and we find that thereafter* 

official respondents did not take any further action for covT;ietion 

f departmental proceeding against the o zi gin al applicant as 

n ordered by this Tribunal. In the meantime, the o'Vigi al applicant 
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has filed the contempt application bearing No* CPC, 165/1997 for 

non-compliance Of the order of this Tribunal. .. -! 

20 	me have heard the 
Id. counsel f or both sides. After 

bearing both sides, we allow 6 months, timq,/tol the otficial 

respondents ot O.A. to complete the departmental proceeding 

against the applicant as a last chance. No further time vAll 

Ac 
. 
cordingly, theN.A. is allowed. 

be allowed in this regard- 

CP C 	 0 t. 19 97 

The otig"inal applicant has filed this CPC. for non-compliance 

of the order passed . by this Tribunal on 2,4.19§1,in 0. A. 29/19 9 7 

since the contempt application has been.filed during the penden cy 

of the M, A. bearing No. 489/1997 which has been disposed ot bY 

f 4104a- we do not f ind' sufficient material -us just nowv,~V 

on 	record to draw contempt proceeding4 against the -official 

I 	 Accordingly, respondents of O.A. as sought for in the, Ode 

the CPC al so Stan s disposed of. No ordegl~as to COtt* 

MEMBER( 

S.M. 


